
Port & AUGUST 10, 1967 Dock Workers' 
Strike (St.) 

[Mr. Speaker] 

Shri V. Krishnamoorthi, Shri 
Madhu Limaye, Shri Raja Venka-

~  Naik, Dr. Sushila NaY'lr, 
Shrl ~  Pahadia, Shri 
Nanubhal N. Patel Shri P. Rama-
murti, Shri K. ~  Rao. Shri 
A. S. Saigal, Shri B. Shankaran-
and, Shri Prakash Vir Shastri 
Shri Vidya Charan Shukla, Shri 
S. S. Syed, Shri Atal Bihari Vaj-
payee, Shri Y. B. Chavall. 

and 13 from Rajya sabha; 

that in order to constitute a sitting 
of the Joint Committee the quorum 
shall be one-third of the total num-
ber of members of the Joint Commit-
tee; 

that the Committee shall make a re-
port to this House by the first day 
of the next session; 

that in other respects the Rules of 
Procedure of this House relating to 
parliamentary Committees shaH ~  

with such variations and modifications 
as the Speaker may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Comm;ttee and 
communicate to this House the 
names of 13 members to be appoint-
ed by Rajya Sabha to the Joint Com-
mittee. 

The motion was adopted. 

Mr. Speaker: Now, Dr. V. K. H. V. 
Rao. 

Shrl SurellAlmnath ~  Sir, 
~  happens to Shri Frank Anthony's 
motion? 

18." hI'S. 

STATEMENT HE: PORT AND DOCK 
woR.KElts STRIKE 

The MlDIster of Ttansport and 
ShippInf (Dr. V. K. B. V •. Rao): Sir, 
I am il'ateful to you for this permis-
sion 

I made a statement in this HOuse 
on ~ 8 19  in which I explained the 
~  regarding the strike notice 
glven by the AIl India Port and Dock 
Workers Federation at the n,lIjor 
ports. The Minister for Labour and 
I have had full and frank discussions 
with the representatives of the Fe-
deration during the last three days 
and I am glad to say that the follow-
ing agreed conclusions On the main 
issues have been reached with the Fe-
deration and the notice of strike is 
being withdrawn immediately. There 
will, therefore, be no strike. 

"Pay" for purposes of Provident 
Fund, Gratuity, (i.e. special contribu-
tion) and ex-gratia payment, Will 
mean "basic wages" as defined in tr.e 
Employees' Provident Fund Act plus 
the allowances which are specified in 
the Act for purposes of de1ucting 
Provident Fund contributions, and 
interim relief, city compensatory al-
lowance and piece-rate earnings 
wherever ap>,!lcaole. This will ex-
clude house rent allowance in llny 
form and over-time allowance. This 
shall have effect from 1-8-1967 in res-
pect of Provident Fund and special 
contribution; and in respect of ex-
gratia payments based on the account-
ing year 1966-67 payable in 1967-68. 

In case of resignation a worker 
will be entitled to receive special con-
tribution to the Provident Fund only 
if he has completed 10 years service. 
In case of dismissal he will be entitl-
ed to it only after completion of 15 
years of service. In such cases where 
the employer has suffered any mone-
tary loss due to the misconduct of 
the employee, the amount of loss caus-
ed by such miscohduct shall be de-
ducted from the amount of his special 
contribution payable to hinl, 

Fifty per cent of the additional 
amount that would thus become pay-
able to 811 employee on acco\Ult of 
ex-gratia ~  dUe to the emar,e-
rnent of the definition of "paY" wUl 
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'be credited to the provident lund ae-
Clount wherever this amount 'exceeds 
,Rs. 20 in a year. As regards the 
'claim for enhancement of the ex-
'IIMtia payment from four per cent 
t(l 20 per cent for the accounting year 
1966-67, Minister of Transpurt and 
'Shipping stated that the matter could 
be considered only in the light of 
-comprehensive Information on the 
various issues involved. particularly 
the capacity of the ports to pay. It 
was agreed that a Committee or Com-
mission of Enquiry will be set up to 
go into the economics of Port work-
ing. The terms of reference will 
'include. among others, the capacity of 
the Port authorities to make any such 
'8dditional payments. 

The Minister of Labour and I would 
like to express our appreciation of 
the whole-hearted co-operation and 
<:onstructive attitude taken by the 
'Federation in these discussions. 

Shri Nath Pal (Rajapur): Mr. 
Speaker, Sir, in the light of the fact 
that he has succeeded in making an 
agreement with the leaders of the 
'Federation, I am not going to press 
my adjournment motion. May I have 
an assurance, in the light of your ex-
perience, because the assurances 
which gave cause for strike notice 
were given by you when you were 
bolding the pOrtfolio, now in regard 
to the appointment of a committee or 
'8 commission from the hon. Minister 
-he has shown goot! tact and I wish 
him well-that there will be no 
oelaying tactics as in the past and 
that a committee or a commission wiII 
be appointed without any further de-
le.y? 

Dr. V. K .... V. Rao: I can assure 
bim there will be no question of any 
delay. 

1~ 11 hl'II 
MOTION RE: FOOD SI'l'UA.'l'ION IN 

THE COUNTRY-Contd. 

Mr. Speaker: The hon. Minister to 
ftply to the ~ debate. 

IIIIrI sareatlraDathDwtve17 (Ken-
drapara): He can reply tomorroW. 

Mr. Speaker: Only the reply to the 
debate. 

Shri S1IJ'8JIdraDath Dwivedy: Let US 
have it tomorrow. 

Shri RalUlhlr Singh (Rohtak): I 
was speaking last time. .  .  . 

Mr. Speaker: We have got only two 
days more and we have got so many 
other important things. Let him reply 
today. 

Shri surendranath Dwivedy: He 
wiIl take only 10 to 15 mim .. '1;es. 

Mr. Speaker: Why not 10 minutes 
now? 

Shrl Surendramth Dwivedy: Before 
we go to other business. he can reply. 
He will take only 10 or 15 minutes. 

Shri Indrajlt Gupta (Alip(Jre): 10 
minutes will not do. We have parti-
cipated in the debate and we want to 
ask some questions. Let him take 
whatever time he wants to take. 

Mr. Speaker: I do not mind post-
poning it. But we have got only two 
days more and there are so many 
other important things. 

Shri ludrajit Gupta: Let him reply 
now. But 10 minutes will not do. 

Mr. Speaker: All right; the hon. 
Minister. 

Shri Jyotirmoy Basu (Diamond 
Harbour): Before the hon. Minister 
begins, may I ask one confirmation? 
It has come out in the papers here 
that West Bengal will receive 111,000 
ronnes of rice and 95,000 tonnes of 
wheat this month. It says: 

,iA ftrm commitment to this 
effect was made by the Union 
FoOd Minister, Mr. Jagjiwan Ram, 
when his counterpart from the 
State, Dr. P. ·C. Ghosh, met him 
today." 

We want a conftrmatlon :front him to 
lhat effect. 


